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HARYANA VIDHAN SABHA SECRETARIAT

Notification

The 24th February, 2011

No. 3—HLA of 2011/7/7.—The Haryana Salaries and Allowances of
Ministers (Amendment) Bill, 2011, is hereby published for general information
under proviso to Rule 128 of the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly :—

Bil l  No. 3—HLA of 2011
THE HARYANA SALARIES AND ALLOWANCES OF MINISTERS

(AMENDMENT) BILL, 2011

A

BILL

further to amend the Haryana Salaries and Allowances of Ministers Act, 1970.

Be it  enacted by the Legislature of the State of Haryana in the Sixty-
second Year of the Republic of India as follows:-

1. (1) This Act may be called the Haryana Salaries and Allowances of Shor t  t i t le  and

Ministers (Amendment) Act, 2011. comme nce m e n t .

(2) It  shall  be deemed to have come into force with effect  from
7th September, 2010.

2. In sub -section (1) of section 3 of the Haryana Salaries and Allowances
of Ministers Act, 1970 (hereinafter called the principal Act), for the words "twenty
thousand rupees", the words "forty thousand rupees" shall be substituted.
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3. In sub -section (2) of section 8 of the principal Act, the words "at the
rate of rupees six hundred per day or" shall be omitted.

4. (1) The Haryana Salaries and Allowances of Ministers (Amendment)
Ordinance, 2010 (Haryana Ordinance No. 13of 2010),is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance shall be deemed to
have been done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

Salary of the Chief Minister/Ministers/Ministers of State and Deputy
Ministers which is being provided under the provisions of the Haryana Salaries
and Allowances of Ministers Act, 1970, was enhanced more than two years ago.
Keeping in the view the rise in cost of living the Government has decided to
enhance the salary of Chief Minister/Ministers/Ministers of State and Deputy
Ministers.

RANDEEP SINGH SURJEWALA,
Parliamentary Affairs Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the
Constitution of India, recommended to the Haryana Legislative Assembly the
introduction and consideration of the Bill.

Chandigarh :
The 24th February, 2011

SUMIT KUMAR,
Secretary.



722 HARYANA GOVT. GAZ. (EXTRA.), FEB. 24, 2011
(PHGN. 5, 1932 SAKA)

FINANCIAL MEMORANDUM

The proposed increase in the salary of Chief Minister/Ministers/Ministers
of State/Deputy Ministers from Rs. 20,000/- to Rs. 40,000/- per month will entail
an extra expenditure of Rs. 33,60,000/- per year.
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48331—H.V.S.—H.G.P., Chd.


